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The petitioner had been dismissed from service
as a Head Constable. He challenged the order of
dismissal by means of O.A.N0.2143 of 1990 which is
still pending before this Tribunal. In that O.A.,

T T ——

? he was granted an exparte interim order, On 3,5.93, |
we qdmitted the O.A. and directed it to be listed
for .final hearing in its turm, We vacated the

' interim order passed earlier, The petitioner has

again approached this Tribunal by means of a fresh

O.A. with the principal prayer that the respondents

may be restrained from evicting him from the Gowvt,
accommodation which had been allotted to him.

2. It may be noted that in the earlier Q.A.

the interim order passed was that the petitioner :
will not be evicted from the said Govt.accomodation.;?
No party is permitted to approach the Court of Law |

again and again on the same cause of action.

k In our opinion, this application is not |

maintainable, It 1s dismissed summarily,
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